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EOtE Th CENTh L 	ISTRATfl!E TdIFdN.'L 

:dILa:AL PNCH:ENALOE 
a TED THIS THE 11TH D'Y OF SEPTEEER,136. 
Present Hon'ble Mr.Justi"ce K.S.Puttaswarfly, Vice—Chairman 

ion'L1e Mr. P.Sriivaan. 	 Me:nler(A) 
___LiATIctS_L40S 250. 254 T?9..1._12 & 27J1986 

A.Adhiraja Hegde, 
Aged about 49 years, 
xtrd Departmental Eranch 

Post Master, r/o iiiiyanodi 
Laikala T1uk, Post arkala, 	.. Applicant in 
Eak5hna Kannada District. 	A.250/ldu. 

P.harmapala Jair, 
.ged hout 50 years, 

/o nnu Muraya,aXtra 
Departmental x-ost Master, 
r/o lu, Karkala Tq., 	.. Applicant in 
Dakshina iannada District. 	A. 254/1986. 

E.Narasirnhs, Aged alout 
50 year:, 	C/o I?.cmayya, 
.xtra Departmental post 

Master, 	r/o Perange Village, 
and Post, Eelthanqadi Tluk, 
Dakshina Manada District. ..Applicant in 

A. 255/1986. 
.Vitta1 Ehatty, 

Major, Extra Dpartmental 
Drench Post Master, r/o 
Ea 	Kanthavara Vi11ae 
Farkela Taluk,D.K.District. 

.. 	Applicant in 
.256/l986. 

Cpxin Pinto, 
Aced about 49 years, 
s.70 A.E. Pinto, Extra 
Departmental Erench,Post 
Tacode Village 	Post, 
.00cahicre, - .F•.Ditrict. 

Master, 

.. A1icsnt in 
A. 257/196. 

K.Narasimha Achar, 
Major, Extra epartental 
Dranch Post Master, r/o 
Forkatte Village, 
Miyar, Karkala, 
Dck:hinc Kannada District. 	so Applicant in 

A. 258/1986. 

Srini.vasa d.Naik 



Srinivasa T. Naik, 
Aged about 49 years, 
Extra Departmental Post 
Master, residinç at Nakre 
'Jillage and iost, 
Karkala Taluk, 
Dakshina Kannada District. 	.. Applicant in 

A.No.259/86. 

K.P.Gunapala Hegde, 
Aged about 45 years, 
Extra Departmental Ernch 
Post Master, residing at 
Daregude, Moodahidri, 
Dakshjna Knnada District. 	. Applicant in 

A. 272/1986. 

Abraham D'Souza, 
Major, Extra Departmental 
Eranch Post Master, 
Kudripadavu Village, 
arkala Taluk, 

Dakshina Dan cia.Dist. 	.. Applicant in 
A. 273/19 8 6 

(By Tn P.Viswnatha Shetty, Advocate 

V. 

Superintendent of Post 
Offices, kuttur Division, 
Puttur, Dak:hina Kannada 
istriCt. 

host Macter General 
Palace Aoad, 
Ecngalore-560 001. 	..Aespondents 

comon in all 
the applications. 

(By 3ni M.Vesudeverao, Addt.Central Govt. 
Standing Counsel for .espondents) 

These applications co:iing on for hearing this 

day, Vice—hairman tnade the following: 

0 R D R 

As the questions that arise for deterninction 

in these cases are commn, we propose to dispose of 

them by a corn con order. 

2. In 
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In all these transferred applications from 

the High ourt of Kamataka, the applicants have 

challenged separate but identical cornmuriic.tion 

addressed by the Superintendent of Post Offices, 

Puttur Eivision,Puttur, Dakshina Kannada District 

('Superintendent 

The applicants who are working as teachers 

in Government or Government aide': priv:;te scho:üs 

ha\ teen appointed as Extra Departmental Branch 

Post Masters ('EDEPMs') on different dates in their 

respective places of working under 'The •osts and 

Telecraphs xtra Eepartmental Agents (Conauct and 

Service)Fules of 1964 1 0the Rules'). Eversince their 

respective appointments, the applicants are working 

as EDEPMs at the places of their work as teachers. 

in his separate but identical corriiunication 

dated 19-11-1979 addressed to the applicants, the 

Superintendent had stated that there was a likeli-

hood of their being terninated at the end of their 

academic year. That communication, which is material, 

reads thus: 

'INDLN POSTS PN 	TElz_G?APHS DEPRT?idT 

To.  From: 
Supdt.ofPost Offices, 	Sri....... 
Puttur (K) Division, 
at Mangalore 575001. 	...... - 

\\ Memo No.E II-2JED FFIA dated at Mana1ore 
- 575001. the 19-11-1979 (?W 

Sub: 	ep1acement of teachers 
\\ who aae working as French 

Postmasters in the P CR T - 
Fc iaepartment. 

- 	Ref: 
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Ref: PG-Enga1ore letter No.ST/ 
/22-buy dated 3-11-1979. 

Please take notice that your service 
as Erench Postmaster is likely to be terminated 
at the end of the current academic year. 
Plese acknowledge the receipt of this letter. 

Sd!- Supdt.of Post 
Offices,Puttur (DK) 
Division. 

Sometime after so addressing the applicarts, the 

Superintendent hac' issued a notific tim on 21-2-1930 

(Anrexui-e_C) calling for applications to fill up the 

posts of EDEi5 whore the applicents and others are 

working. in these applications the applicar.as have 

challenged the communiction dated 1T_1l_1c7c;  and the 

notification cated 21-2-l30 of the Superintendent 

a large number of c:rounds, one of them bing that 

their services have haen terminted and that 

made arrangements to fill up the posts- they are hold- 

ins. 

In justification of the communication dated 

19-11-1979 and the notification dated 21- 2-180, the 

respondents have filed their reply in which they have 

set aut various fct 	nd circumstancee and crounds. 

Sri I .Viswanatha Shetty, learned counsel for 

the applicants contnds that every one of his client 

	

- 	appointed as EFPs in conformity with the Iules 

stand terninated by the Superintendent without rhyme 

or reason and in contravention of Article 211(2) of 

theConstitution. In supeort of his contention Sri 

	

"-' 	k 	
Shetty strongly relies on the ruling of the Supreme 

S0urt 
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Court in THE sui-.RrTEND:NT 01 POST OYICES AND OTHERS 

v • 	P. K. IW tMA ( 1977 S.C.C .  374). 

Sri M.Vudeva Jao, learned Additional 

Central Government Standinr -ounsel appearing for 

the respondents sought to suppat the actions of the 

Superintendent. 

;e have earlier set out in entirety the 

comiunication dated 19-11-1979 addressed to the 

applicants cnd inpugned by them. Then we read that 

cQmmunicatiori On its own teITn without reference 

to the pleas urged by the applicants or the respon-

dents, isis crystal clear that the Superintendent was 

only contemplating a particular course of action at 

some future paint of time. Ve no where find in the 

conrunications addressed to the applicants that their 

services stand terminated as claimed by them. ie 

cannot inport something to the communic -at ions on the 

hsis of the rival pleas urged before us. Vhether 

the Superintendent will follow up what he is thinking 

or drop. the proceedings themselves, cannot be predic-

ted y  us at this stase.Even before the services of

the alicants are actually terminated, which can 

then be challenged before this Tribunal, we do not see 

sufficient and justifiable grounds to interfere with 

the contemplated course of actiononly. On this short 

ground, we decline to interfere with the communications 

of the Superintendent. .hen e decline to interfere 

n 	 t also follows from the  witt 	c  

same 



same that we should decline to interfer.,  with the noti—

ficatiori dated 21-2-180 as unnecessary at this stage. 

9. On the view we haire tai:en, we have not examined 

the rival contentis ured before us. Eut, this does 

not preclude either of tern to urge them if an oc -a—

sion really arises for the same. 

ic. in the licht of our a1:ove di:su: on, we hold 
that these applications are liable to 1 e dismissed. 

..e, tharfore, c1ST155 these applictions. Eut, in the 

circinstanoes of the cases, we direct th prties to 

bear their own cost:. 

44i 
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